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GOPINATH P., J.
 ========================  

Crl.M.A.No.1 of 2024 
in

Bail Application No.10796 of 2023
========================  

Dated this the 04th day of January, 2024

O R D E R

This is an application filed by the petitioner seeking extension

of time to surrender before the Investigating Officer in terms of the

orders in Bail Application No.10796 of 2023 dated 22.12.2023. 

Having heard the learned Senior Counsel appearing for the

petitioner  on  the  instructions  of  Adv.C.P.Udayabhanu,

Sri.C.K.Suresh,  the  learned  Senior  Public  Prosecutor  and  Adv.V.

John Sebastian Ralph,  the learned counsel appearing for the de-

facto complainant / victim and considering the averments in the

application  including  the  fact  that  the  petitioner  has  moved  the

Supreme Court against the order of this Court, I am of the view that

the petitioner can be granted 10 more days from today to surrender

before  the  Investigating  Officer  in  Crime  No.754  of  2023  of

Chottanikkara Police Station, Ernakulam District,  in terms of the

directions  contained  in  the  order  dated  22.12.2023  in  Bail

Application No.10796 of 2023. Accordingly, Crl.M.A.No.1 of 2024

in  Bail Application No.10796 of 2023 is allowed and the petitioner

is  granted  10  days  time  from  today  to  surrender  before  the

Investigating  Officer  in  Crime  No.754  of  2023  of  Chottanikkara
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Police Station. I make it clear that no further extension of time will

be granted under any circumstances.

                   

 Sd/-
   GOPINATH P.

                                                           JUDGE
DK


